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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO. 25/ 2026/EZ

In the matter of :

Ankur Sharma
...... Applicant
-Versus-

The State of West Bengal & Ors.

............. Respondents.
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BEFORE THE HON'’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO. 25/2026/EZ

In The Matter of :

Ankur Sharma

...... Applicant
-Versus-
State of West Bengal & Ors.
............. Respondents.

COUNTER AFFIDAVIT ON BEHALF OF WOW MOMO FOODS
PRIVATE LIMITED, RESPONDENT NUMBER 12.

I, Tushar Sinha, son of Shri Abhay Kumar Sinha, aged about 25
years, by faith- Hindu, by Occupation- Corporate Lawyer, residing at
Q-200137/14% Avenue, Gaur City-2, Noida, Uttar Pradesh- 201009,

do hereby solemnly affirm and state as follows:-

1. That I am the authorized signatory of Wow Momo Foods Private
Limited, being the respondent no. 12 in the instant original
application and as such I am well acquainted with the facts and
circumstances of the instant original application and duly authorized

by the respondent no. 12 to sign and swear this affidavit.

Copy of the authorization is annexed hereto and marked with
the letter ‘R-1’ to this affidavit.



59

2 That T have been advised to deal  with relevant paragraphs
of the application which appears to be material and relevant for
proper adjudication of the instant case and the paragraphs
and/or portion of the paragraphs which are got specifically admitted,

be deemed to have been denied by me.

3. Before dealing with averments and/or allegations made in
various paragraphs of the petition, I crave leave to place following

facts for proper appreciation and / or adjudication of the case :

a) That the instant Original application moved before this
Hon’ble National Green Tribunal alleging against illegal
filling up of water body at part of East Kolkata Wetlands
comprised in Mouza- Karimpur, J.L. no. 02, P.S-

Narendrapur, South-24-Parganas.

That the answering respondent has been running a chain
of fast food outlets / restaurants in the name and style of
Wow Momo / Wow China / Wow Chicken across the
country. The Brand Presence of Wow Momo Foods Private
Limited is across PAN INDIA and have more than 800+
outlets throughout PAN INDIA and we are reputed brand.

That by virtue of one Leave and License Agreement dated
10th May, 2023 the ‘Wow Momo Foods Pvt. Ltd.’ entered
into an agreement with ‘M/s Puspanjali Nursery’ for

taking a space on lease measuring 11000 sq.ft (approx.)



d)
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Carpet arca on the Ground floor, at Village- Nazirabad,

P.O- Uchhepota, P.S- Sonarpur, District- South-24-
Parganas, Pin- 700150 for a period of 15 years on the

terms and conditions as stated therein.

Copy of the Leave and License agreement and

invoice are annexed hereto and marked with the

letter ‘R-2’ to this affidavit.

It is stated that in the said Leave and License agreement
the Licenéor being M/s Puspanjali Nursery represented by
Sri Tathagata Das mentioned himself as the lawful owner
and possessor of immovable property of an area
measuring 11000 sq.ft (approx.) situated at Village-
Nazirabad, P.O- Uchhepota, P.S- Sonarpur, District-
South-24-Parganas, Pin- 700150. The answering

| respondent being the Lessee entered into the said

agreement only for commercial purpose of warehousing.

Accordingly the answering respondent after execution of
said Leave and License Agreement obtained Trade License
from Sonarpur-II Gram Panchayat for the period of 2023-
2024, 2024-2025, 2025-2026 and also obtained license
from ‘Food Safety and Standards Authority of India (fssai)’
vide License no. 12825017000191. It is further stated
that the answering respondent also obtained license
under the West Bengal Fire Services Act,1950 from the

Fire License Section, Govt. of West Bengal vide License
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no. FLO125182231200388 dated 07.09.2023 in respect of

the said warehouse at the aforementioned premiscs,

Copy of the Trade License, fssai license and Fire
License are annexed hereto and marked with the

letter ‘R-3’ to this affidavit.

f) That after obtaining all the necessary license from all

respective departments, the respondent no. 12 resumed
; functioning of the warehouse at the premises mentioned
as stated hereinbefore after fulfillment of all legal

permissions.

That with regard to the statements made in paragraphs 1 and 2
of the said original application, I say those are matters of record and

anything contrary to the records I deny and dispute each and every
statements/allegations.

5.  That with regard to the statements made in paragraph 3 of the
said application I deny and dispute each and every statements and/or
allegations made therein. It is denied that respondent no. 12 have ever
illegally filled up and/or made any conversion of | wetlands situated at
Karimpur Mouza, Nazirabad area under Kheyadaha-II Gram
Panchayat, South-24-Parganas. It is further denied that answering
respondent had ever converted any wetland for commercial
warehouse construction as the plot of land was leased out in favour of
the respondent no. 12 by the owner and respondent no. 12 merely a

Lessee over the said plot in question. That although the respondent
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no. 12 possessed all the requisite license for running business in the
warehouse, but due to unfortunate fate tragic accident occurred on

26.01.2026 which has no relevance with regard to allegation as

alleged in the original application.

6. That with regard to the statements made in paragraphs 4 and 5
of the said original application, I say those are matters of record and
anything contrary to the records I deny and dispute each and every
statements/allegations. It is denied that any illegal filling up of
wetland and no construction has been made at the instance of

respondent no. 12 upon land constituting wetlands/fishery areas.

That with regard to the statements made in paragraphs 6, 7, 8
e said application I deny and dispute each and every statements

‘or allegations made therein. The answering respondent reiterate

Pushpanjali Nursery’ which is branch organization of
Pushpanjali Decorators being the respondent no. 13 in the original
application. The respondent no. 12 has no interest over the plot of
land wherein the warehouse situated save and except using of such
land for commercial purpose which has been lease out by the owner.
The owner and/or the respondent no. 13 is liable to undertook the

liability of any filling up and/or conversion of wetland.

8. It is stated that after tragic incident happened over the said land

and after coming into knowledge about construction of warehouse on
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wetland which was not disclosed by the owner at the time of execution
of Leave and License Agreement regarding filling up of waterbody, the
respondent no. 12 vide Termination Notice dated 24.02.2026 duly
Terminated said Leave and License Agreement dated 10" May, 2023
entered between the parties and handed over the vacant possession of
the land upon refunding the Security deposit amount.

Copy of the said Termination Notice dated 24.02.2026 is
annexed hereto and marked with the letter ‘R-4’ to this affidavit.

o. That with regard to the statements made in paragraphs 9, 10,
11, 12 of the said application I deny and dispute each and every
statements and/or allegations which are made contrary to the
records. The answering respondent states that commercial warehouse
structure have not been erected and/or constructed by respondent

no. 12 and if any filling up of waterbody happened over the plot in

~question answering respondent is not responsible for the same as the
4
W

X /ax WAZRUL ISLA¥ A re bbuse measuring 11000 sq.ft for the commercial purpose who is
5 xe Koliats .

10. That with regard to the statements made in paragraph 13, 14 of
the said original application, I say those are matters of record and
anything contrary to the records I deny and dispute each and every
statements/allegations and the answering respondent is not aware
about any permission of registration of lands of wetland situated
therein by way of describing as bastu land.
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11. That with regard to the statements made in paragraphs 15 to 19

of the said application I deny and dispute each and every statements
cords and I

and/or allegations which are made contrary to the re
s.5,7,8,9

repeat and reiterate the statements made in paragraph no

of the instant affidavit.

12. That with regard to the statements made in paragraphs 20 to 24
of the said application I deny and dispute each and every allegations
made therein. It is denied that the warehouse is situated over the L.R.
Plot no. 65 of Mouza- Karimpur. The answering respondent once again
reiterate that no illegal filling up of wetland and no construction has
been made at the instance of respondent no. 12. The respondent

no.12 neither dumped waste nor made any construction over the plot.

13. That with regard to the statements made in paragraphs 25 to 35
of the said application I deny and dispute each and every statements
and/or allegations which are made contrary to the records. It is stated
‘that the statements made in the aforementioned paragraphs are more
or less repetition of same statements which are stated by the
applicant in earlier paragraphs and the answering respondent repeat
and reiterate the statements made in paragraph nos. 5, 7, 8, 9 of the

instant affidavit.

11. That with regard to the statements made in paragraphs 36 to 45

of the said application I deny and dispute each and every allegations

made therein. It is stated that Hon’ble Tribunal may direct the

-—
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Karimpur Mou tmd)%to pass such further order or orders as it

deem fit and proper.

12,  With regards to the Grounds and prayers as stated in the said
original application I say that save and except those grounds having
support of law, rest are frivolous and the prayers are liable to be

rejected.

13. It is further submitted that in facts and circumstances of the
case the Hon’ble National Green Tribunal be pleased to pass
appropriate order as deem fit and proper and be pleased to relieve the

respondent no. 12 from the instant proceeding.

14. That the respondent no. 12 humbly submits that answering
respondent has high regard to the Solemn Orders as passed by this
Hon’ble Tribunal.

15. That the statements made in paragraphs 1 to 12 are true to my

knowledge and rest are my respectful submission.

WOW MOMO FOCDS PVT. LT,
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VERIFICATION:

I, Tushar Sinha, son of Shri Abhay Kumar Sinha, the Deponent within
named, do hereby verify and declare that the statements made in the
aforesaid paragraphs are true and correct to the best of my
knowledge and information and I believe that nothing material has

been concealed there from.

-{F
Verified at Kolkata on the 3l. day of March, 2026.

WOW MOMO FOODS PVT. LTD.

/Jusha®
/
L= }
] Aulhonsed Signefony
Identified by me Deponent
Advocate

ares ~omals
“Rege.ovo, 22Ty
Expiry Dele”
15.00.2029 -
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KOLKATA | DELHI - NCR | BANGALURU | CHENNAI | KOCHI | PUNE | LUCKNOW | BHUBANESWAR

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING OF
COMMITTEE OF THE BOARD OF DIRECTORS OF WOwW MOMO FOODS
PRIVATE LIMITED HELD ON 24'" December, 2024 AT THE REGISTERED
OFFICE OF THE COMPANY AT 29A/2E/1, RAJA SUBDH CHANDRA MULLICK
ROAD, GROUND FLOOR, (24 SHYAMA PALLY), KOLKATA 700032

“RESOLVED THAT Mr. Tushar Sinha, Senior Executive, Legal department of the
Company, be and are hereby authorized to represent the Company before any
court, tribunal, quasi-judicial authority, or any other entity, in connection with any
legal proceedings filed by or against the Company.

RESOLVED FURTHER THAT the aforesaid persons be and are hereby authorized
to sign and execute all necessary documents, including but not limited to, plain
petitions, affidavits, undertakings, vakalatnama, declarations, appeals, revisions,
applications, complaints, and any other related legal documents, as may be

required from time to time in the best interest of the Company.

RESOLVED FURTHER THAT Mr. Tushar Sinha, Senior Executive, Legal
department of the Company be and are hereby authorized to take all such
necessary steps, acts, deeds, and things, including but not limited to filing and
defending cases, executing documents, and appearing before judicial and quasi-

judicial bodies, to safeguard the interests of the Company.

RESOLVED FURTHER THAT a certified true copy of this resolution be provided
to the concerned authorities as and when required.”

FOR WOW MOMO FOODS PVT LTD

NOW Moo FT:C:S = LTD.

. !3 Ve ol }(\x-«\r.u 3-—\ L) mru}.—mﬁ

3 LY -

Binod Kumar Homagai
Director
DIN: 06520556

Wow Momo Foods Pvt. Ltd.

CIN NO. - U15122WB2015PTC205829
29A/2E/, Raja S. C. Mullick Road, Jadavpur, Kolkata - 700032 | M : 98307 44776 | O : 033 24292473 | E : info@wowmomo.co.in
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THIS LICENSE AGREEMENT made on the 10" day of May Two Thousand
%nd Twenty Three (2023). - 5 APl R TN :

2
P

g ' '~ BETWEEN T _
M/S Puspanjali Nursery, PAN - AAKFP5331R (GSTN - 19AAKFP5331R1ZH),
Residence 40, Chakraberia road South, Bhowanipore, Kolkata, PIN- 700025
through its authorized signatory Mr. Tathagata Das here-in-after referred toi:
as ‘LICENSOR ’ (which expression shall unless excluded by or repugnant
to the context or subject be deemed to mean and include her heirs,
successors, legal representatives, administrators, executors and assign) of
the FIRST PART.

M/s, PUSPANJALE NURSERY

S 70J/,aé¢da_ ‘Jal \WOW MOMO FOODS PVT. LTD.

Partner

Au sgﬂa!om



AND

- Wow Momo Foods Pvt, Ltd. (PAN - AABCWG316K') (GBTN - 10AABCW6316K120) , o
company registered under the Companies Act, 1956 having, its registered
office at 29A/2E/1, Raja S.C. Mullick Road (24 Shyamapally), Jadaypur,
Kolkata -~ 700032 through its authorized  signatory Mr Indranil Banerjee
authorized in this regard vide Board resolution dated 2™ March 2017 having
pan - AJOPBO506F) hereinafter referred to as “LICENSEE” (which cipressian

shall unless excluded by or repugnant to the context or subject be deemed

to mean and mclude its successors, lcgal rcprcscntatwes, admlmstrators .

e\ecutors and a551gn) of the SECOND PART

REC lTALS‘

WHEREAS, the LlCEr\SOR herem is the lawful owner and in possessxon of the

immovable property bemg in admeasurmg more or less I lOOO sqﬂ(approx )y Vill-.

Nazirabad, P.0- Uttchapota, P.S- Sonarpupr, Dist- South 24 Parganas PIN-700150 (here-in-

after referred  to. as the ‘said Space’}), " Behind - Urbana NRI complet, Ruby :

Ilospnnl(heremafter referred to as the sald Premxses’)

WHEREAS LICEI\SOR claxms that they have absolute authonty to enter into

any. arrangement; w1th the LICDNSEE m respect of the said Prermses. R

WHEREAS LICENSEE has bcen runnmg> a cham of fast food outlets/

restaurants in the name and style of Wow Momo/ Wow Chma/Wow Chxcken_ ‘

across the country

WHEREAS. LICENSEE s desxrous of takmg the Sald space on lease for
warehousmg and LICEN SOR is willing to provxde to the LICENSEE the above

mentioned space of 11000 Sqft (approx), Carpet area on Ground Floor, Vill-
Nazirabad, P.O- Uttchapota, P.S- Sonarpupr Dlst- South 24 Parganas, PIN -
700150 for the aforementioned purposc of estabhshmg, “operating and

running Wow Momo group of retall umt on Lease on the terms and conditions
mentioned hereinafter, “

Leal

s, PUSEANIALL NURSERY . WOW MOMO Fmbs’m.un
ToHhagodo S |
i Partner : \

"\u!h lued S“g’lawry



AND WHEREAS the LICENSOR has ngreed to grant the sald Premises on leaye
and license basis for 18 yoars starting the License commencement date,

which the Licensors ngreed to grant in the basis of leave und license only on
the terms and conditions and covenants hercinafter contained.

NOW THIS AGREEMENT OF LEAVE AND LICENSE WITNESSETH as
follows:

1. DEFINITION:
1.1, In this Agreement, cxcept tht

following words and expressions: \\sed m th\s agrcement shall have the
following meaning:

Q.

fault or negligence of the affected Party. and shall mclude acts of God' such

as earthquake, lightning, tempest ﬁre, acts of war,;not bombmg, cml

commotion, terrorist acts, pandemtc and agxtatxon
b.

Municipal Corporatlon and statutory bodxes and /4 or authontles
c.
advance to the Lxcensor as specxﬁed in Clause 4 hereof

d. “Licensee” shall mean Wow Momo Foods Pvt Ltd s
c.

and assigns.
f.
Clause

g.  “License Commenccmcnt Dntc” shall mean. the
2023. ‘ \

h.
Premises for Authorized Purpose. %
i.
j-
MAY, 2023 must be pald wnhmg 15" MAY, 2023.

l

“Handover I)mc” 5-FEB-2023 and the Rent will start from 01 -APR 2023

2. That in- considera;ion of the monthly fee hereby reserved and of the |

terms, condmons covenants and stip‘uhtions contained herein, the

Licensor doth- hereby demise by way of leave and license unto the Licensee,

the Said Premises, more particularly descubed in the Schedule hereunder
- written and to hold the same for the tcrms of 15 years (The said License
period is heremafter referred 'to as the “License: ‘Period”).commencing from

01-APR-2023 (hercmafter refured to ‘as the “License Commencement

Date”).

M/s, "US\’ANJ/\U’ NURBERY

- WOW MOMO FOODS PVT. L.
W/%eﬁa/a?f as

Partner M%ﬂy

thc context otherwxsc rcquxrcs the =

“Force Majeure” or “Force \'l.ucm Cnrcumst'\mcs" shall mean acts cvcnts, et
conditions or occurrences beyond the’ control and’ not’ arlsmg out of the

“Government” shall mean the Central or State Govemment local bodles, S
“License Fec” shall mean the fee payable by the Llcensee every month m’
“Licensor” shall mean as: Owner Mr T’\th.\g\h Dﬁs and thelr successors :
“License Penod” shall mean the penod of the Llcense as menhoned m 3

“Unit” shall mean the Umt to bc opemted by the: Lxcensee from the sald‘* :

“Rent Fee Timing” start of every month within 15™ without fail. For e‘cample, rent for P
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5 1 The Licensor confirm having handed over the physical, vacant
and peaceful possession of the said Premises to the Licensee and the
Licensee confirms having received the same, nlong with upcciﬁumir}n.r;
mentioned hereunder, complete in all respects and in o good and proper

condition. .

. PERIOD

The Licensor hereby grant to the Licensee the use and occupation of the
said Premises on Leave and License basis for a period of 15 years, from the
License commencement date.

3.1 Fit-Out Period: There will be 54 days rent free fit-out period from the
S February, 2023 given to Licensee to carry ot any setup and installation
required before making their business operational.

J

4. CONSIDERATION

4.1. In consideration of the license and authorities to the Licenscc to enter.

upon and use the said Premises for Commercial Purpose only.

4.2. During the currency of this License, the Licensce hereby agrees with the

|

Licensor and undertakes as follows: -

i) To pay to the Licensor a sﬁm of l,lsl;-2,70,000'1_- (Rupees Two Lacs Seventy

Thousands only) to be made; on ‘or._i/mmcdiately« after the License

Commencement. Date (hereinafter referred -to as- the “License. Fee?)i il shil uiites

However the License fee shéll be exclusive of GST and if any default
‘is made in terms of rent fee timing, in that case the Licensee shall
pay the interest @ 18% per annum till the
said amount if this exceeds by 1 5 days from the due date.

it) There will-be a 15% Increment :every 3 years in the License Fee..

5. ' OBLIGATIONS OF THE LICENSEE

o deposit with the Licensor a ‘'sum . of Rs.
y,’l‘h‘ousan(l's Ouly) as interest free
nt signing and this security deposit
appening of any

5.1 The Licensee has 't
. 10,80,000/-, (Rupees Ten lacs Eight
Security Deposit during agreeme
shall be refunded to Licensce by the Licensor on h
cvent as rﬁcnlioncd in Clqu'sc 6. ; S
curity deposit, Licensee has to pay first
and sum of Rs. 8,10,000/-(Rupees
dvance rent (3 months rent)

In addition' to the above s¢
month’s rent(Rs. 2,70,000/‘-),

" Eight lacs Ten Thousands Only) asan a
while signing this agreement.

| MOMO FOODS PVT. LT,
Ms, PUSP}\NJAU NURSERY 4 ‘ WOW & ; A
Auth

%Mogaa/a-q%’
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<
.~ Whereas the said advance rent amount will be equally(Rs,

1,35,000/-) adjusted in 6 months starting from May, 2023,
NEFT details = Name =~ PUSPANJALI NURSERY

a)  Bank name: HDFC BANK

b) Branch ; Salt Lake, Kolkata

¢) Account no : 5020002087 1285
d) IFSC code : HDFC0000718

5.2  The Licensee shall make an advance payment of the security
deposit, first month's rent and advance 3 month’s rent, and upon
receipt of such payment the Licensor shall hand ovcr‘poss‘,ession'of :
the licensed space for the Licensee to make it functional: .

5.3 = The Licensee shall promptly and punctually pay all the sumsdue
under clause 4 herein above and all other amounts, agreed to be paid.

S ‘S\:-w;;

by it hereunder without any delay or defaultas and when they become - :

due and payable-and the Licensee shall make such payments within

the stipulated: time in the manner the same are payable to the

_‘Licensor.

5.4 "'Thie Liéensée"agrees and undertakes not to do or permit to be
~ done any act which may invalidate or in any way affect the insurance
of the building or property wherein the said Premises is located. o

5.5 The Licensee will not sublet the entire/any part of the said premises.

5.6  The Licensee will not hold the Licensor responsible for any. theft,
.. burglary, accident; injury of any worker/ staff, loss / damage of any
article of this premises beyond their control. <

5.7 That the Licensee shall avail the electricityr from-the existing
meter of Licensor/or shall make necessary arrangements with a load
of 35 KW. in case the power load requirement in excess of the power
available with ‘the Licensor; Licensce can make: the necessary
arrangements by. its own. Cost for all such arrangements shall be
borne by Licensee. And the licensee shall pay the electricity charges

-~ as per the bill to be raised by the Authority concerned in favour of the
Licenser. The Licensor shall then pay the concerned bill amount to
the authorized authorities. And if at the time of delivery of possession

PUSPANJALINURSERY ‘ O o e e st s
- "T"H.a‘?u/& Zas WO HOUOFOOBS YT FF
: I . Partnet o s e ) S5
3 S\gnatory



or later any outstanding dues is found in that case the party of the
other part shall be bound (o pay the same, It is made clear that the
Licensce shall be bound to pay any arrcars of electric charges to the
Licensor pertaining to/arising during the said license period which
may be billed by the concerned Authority at a later date, Also if on
account of failure on the part of the License to pay clectric charges
supply is disconnected, the Licensee shall solely be responsible for
payment of charges relating to the period of this agreement to the
Licensor so that the electric line should be restored. It is further
clarified that if the meter is found tampered by the Licensee and any
criminal or civil case is initiated by the Electricity board, and then the
Licensee shall be held responsible for the same.

5.8 It is made clear that the clcctncxty chargcs will be paid by the
Licensee as per the meter reading. The ald up bill will be submxttcd

to the licensor for keeping record.

5.9 The Licensce shall forthwith notify the Licensor of any damage

defect or malfunction which may occur to any part of Licensed Space

due to the negligence of the licensor in writing within 24 hours. If the
damages so caused in the said Licensed space are by the acts of the
Licensee then the Licensee shall solely and exclusively ‘be liable to
make good the damages and/or losses at its own costs. In case the
damage is not due to the fault of the Licensce in such case the
Licensor has to make good the damage in the stipulated time period

~without disturbing the opcrations of the Licensee.

5.10 The Licensee shall, permit the Licensor and/or its authorized
representatives and agents authorized by it to enter upon the
Licensed Space to do and undertake such repairs and other works

~which the Licensor may consider desirable including laying of fixing
of apparatus and electricity which the Licensor may from time to time
- be required to do for gencral purposes of the premises and/or the

Licensed Space. For such work Licensor has to notify the Licensee at

least 24 hours prior.

O MOMO FOODS PV LTO:

atory
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5.11 The Licensee ahall permit the Licensors and/or its authorized
representatives and agents 4\;\lllt)rizccl by It to enter upon the

Licensed Spacé at reasonable times for the purpose of avcertaining

that the covenants and conditions to be performed and observed on

the part of the Licensee have been duly complled with, Llccnaor shall’

serve 24 hours prior notice to Licensee to catry out the same, In the

event of any non observance and/or non performance by the Licensee

of any of the terms and conditions to be performed t‘l‘nd‘ochn}cd ‘the.

Licensor shall give a notxcc specilying the nuturc und cxtcnt of such/

breach and the Licensee shall have an . obhgntion to rccufy suchv;,

breach thhm 7 days flom thc clntc of such notxcc. 7 ;‘,, ‘

5.12 That the Llcenscc shall mukc arrangcmcnts to cmploy 1ts own i

_ labours and durmg the term' of thxs Agrccmcnt the Lxcensec shall :

fualfil all its obligations whnch are rcqun ed undcr the law "md a&cr thc‘

termination of this: agreement, the. L1ccnscc will be under | chal,‘ i

obligation to pay the! legal dues to workmen cmploycd by him in’ full

and final settlemcnt of their, account and of the person who have been f

’employcd by the Lxcensce wﬂl not be cntxtlcd to clmm any employmcnt it

from the Llcensor and nelthcr any ofithe workmen will bc entltled to '

Lt

claim any. hen undcr Lhe LICCHSCC for such cmploymcnt

5.13 The L1censcc shall not do ar permxt to be done anythmg upon the,'v' i i

Lxcensed space and/or prcmnses which ' may become ‘or, cause a |

nuxsance annoyance dlbturbancc mconvcmcnce anUI')' O!' damage

to or give cause for reasonable complamt from the Licensor or the_

.other. occupxers and/or occuplcrs of other spaces in; the sald premxses
‘and surroundmg premises. .

5.14. The Llcensce shall not mortgagc charg,e or let out or hen or put

any cncumbrance or create any tlnrd party mtcrest of any nature

whatsocvcr in: rcspcct of the Llccnscd Sp'lce

WOW MOMO FOODS PVT, LI,

M/s, PUSPANJALI NURSERY

/*a&a/a@'&.(

Partner
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5.15 It has been agreed bc(wccn the parties that H‘ nny tnx like
GST/any other tax (except property Tax) is imposed or the same 18

enhanced from time to time in that case the same shall be required

to be paid by the Licensee,

5.16 The Licensee shall not use the Licensed Space for storage of any
dangerous materials, noxious substances or offensive trndc or
business. Further, the LlCCh'SLL shnll not commit any 1ll(,gul or

immoral act and shall not store or bc pexmltted to store any arms, /

ammunition. or unla\vful goods, gunpowdcr, chcmxcals or any

explosive, combustible or h:mu dous substance or matcrml and shall
keep the smd Llcenscd Space. scem dy fdbtcncd and lockcd atall umeb,

when they remam un'\tlcnded

5.17 The Lessee shall however not make any matenal addmon orb

a\tem'mon to the qunnortmo ho

cause strucmral damag,es ol‘ lhe smd premlsc.s thhout obtammg LR
prior written consent from the Lessor Also, ;n casc of any Natural i

calamity like civil war; pandermc, earthquakes etc or any other aatii v

of God, the 'Licensof shall ‘not stand liable to compensate for. the

~ assets and goods.. Howcver the Llccnsor wnll be responelble to. ma}(e :

good the structure. and mfrastructure of the llcene‘ed p‘refnises insuch' '

case of natural calam:ty o[ Act of God

5.18 The Lxcensee shall not have any nght to use over any part of the
premises. except Hor. ‘the: sa:cl L1censed space as’ descrlbed m the

Schedule herein: under And the Licensee shall not be. allowed to use ;

any part of the Prermses except for the said hcensed space

5. 19 The saxd Lmensed Space is the property of the Llcensor and as.

: such Licensee shall not appoint: any Receiver (through Court or by

any other means) in the said Licensed Space orin any part of the said

premises and © shall * keep! ‘the ‘same free. from any

attachment/mortgage whatsoever, Also, the smd Licensed Space is

M/s, PUSPANJALI NURSERY :
7&/64 Axg R ; Autha!

Partner

am mlnmn% or rmv rnrtq ‘which:mav.

A






~ for whatsoever reason within the lock-in perio

5.25 At the expiration of and/or earlier

5.26  After éofhplétion of cﬁ;pify of this A
_the Agreement of Leave and Licens
“renewal if mutually agreed by both ‘the -

Ms, PUSPANJALI NURSERY

Lol

charges payable by the Licensee to Licensor hereunder (including
those payable as interest or penal fnterest) for the entire remaining
lock-in period of this Agreement that may be adjusted from the

security deposit if it be sufficient for the purpose at that point of time.

5.24  Aler expiry of the said Lock-in-period as mutually decided by and

between the parties, the licensce shall have the option to terminate

this agreement by giving two months notice in advance or by making

payments of two months licensee fee.

sce leaves the premises
d, Licensee shall pay to
in period as per terms
all compensate the

In spite of the mandatory clause, if tlft; licen

the licensor license fee for the remaining lock-
in the agreement. On the other hand, Licensor sh

been asked to vacate‘thefpremisésﬁ In this regar
compensate 50% of it’s establishment cost
provided 'and agreed by ‘both'the pgrties)" or rent accrue

by LICENSOR from LICENSEE, whichever is less.

Licensee shall peacefully and quietly
. good, clean, tidy condition in like condit
~ to the Licensee at'the chxﬁcncément 0
of the Licensec to. remove at its ow
:; ,equipment';{notice's and signboards b
" have been placed in the Licensed S
peaceful vacant and khas p'o"ssessi’ori o)
wear and tear to be accepted) to the Licensor or his nominee only and
“to no one ¢lse. i b S
greement of Leave and License,
d License 15 renewable on the rcque‘s/,t made’
by the Licensee for such- ' ‘
parties. i g el

5.27 'In case the Licensce fails to vaca'teﬁt_hc;éforésaic‘l portion on the.

of License, in such a case the Licensce shall
be liable to pay damages @ Rs.1000/- per diem as and by way of
‘compensation for such wrongful ‘occupation thercof until delivery of
vacant possession of the same to the Licensor over and above the
License fees. S | ; :

‘expiry of the said period’

Wﬂcgjafkﬁ&s

Partner

Licensce for 10ss and inconvenience caused to the Licensee if he has |
the: pre ' d. LICENSOR will -
(With necessary documents = - 7o
- ren! d till thedate

determination of the Term the .. = =
deliver up to the Licensor in -

ion as the same were delivered

of the Term. It shall be the duty . e
n' expense all ‘apparatus, ("o
elong to the Licensee which-may:
pace.. The Licensce will deliver

f the licensed premises (normal:

St iy Sl i e ROy

R
ISR

=8 3
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5.28  During the h‘
cense pcliod 1f {1 L
St 1¢ Licensee ig l'ouml vio
mesm tt:)nctlc::.::\;;::h:dom contained herein, it shall be ltlx?r:}:{;f‘:rl{li:
ate and/or dclolmlm. this ugrccmcm und thc

c‘lt 3 ’

5.29 Ins \ |
T gﬁttlonu The Llccnsc(. shull permit lhc L((.cnuor nnd/or any
PRIy n\t “;l‘ “0“70‘* by theiLicensor {n that behalfito inspect the
all reasonable times ciulmg, the day time provided that,’

‘the Li
1censor shall give notice or intimation of such lnspccuon at lcwst, :

7 (seven) \\'orkmg dnys prlor thereto. L

5.3 4 it ; i
g Lxccnsee shall not bc pClmltted;‘tO adjust rcnt thh the securxty et
eposit amount at any Clrcumstances exccpt mcasc a: tcrmmatlon,j‘ i

notice 1s servcd by the Lxccmcc lo the Lxcensor and m ‘such months e
: the secunty;: 71

~of notice, perlod given | tlle;rent can.bc‘ adJusted wit
deposxt \ '

6. TER\‘IINAT]O\’

61 The Licensee shall be entltled to ermmate the Leave 4an 15 L
thhout a551gnxng any reason thereof by gmng two mo

agreement
to the Llcensor post lock in perxod of 36 m
Lease Rent in lieu thereof after the completxon 0
shall not have any right’ to termmate t.hlS lease du
for a'situation as brlefed in’ clause 6 3 An b

62 At the txme of termm
~handover peaceful ‘and v
“over the keysiof the S
Normal/ minimal wear and

to take the peaceful an
sunultaneously refunding: the Security Deposi
payable at’ Kolkata/NEF’l‘/ any other. preferable on
shall remove itself, its employees, fixtures, fittings and all other equxpment S

and bclongmgs from the Said Premise
to recover all arrears of Lease Rents, electrxcxty charges and water bills during

the use and: occupatxon 0
t of the said: Security Deposit ‘on the Licensee’s

Deposit and from, and: ou
written confirmation and 'mcr submls'eypn of; all the supportmg/bllls to the

Licensce.

M/s. PUSPANJALI NURSERY ,
/aﬁcd

Panncr

nths notlce A

onths, of. 1ts mtentxon to do SO, Or oo
flock m penod The LESSOR. -

nng thc entxre term exccpt‘ ;

atlon or explratxon of the Deed Lxcensee shall :
acant possession of the Said Premises, (bv handmg Lo
zud Premxses to . the Lxcensor) ‘to the Licensor: = = "
tear 1s accepted ‘In addmon, the Lxcensor agrees;{;_; : Rt
d:vacant possessmn ‘of ' the  Said  Premises s

t by way: of Demand Draft

line: mode. ’I‘he Lxcensee e
s, The Licensor shall also have the right

{'the Said Premises before refund. of the Security
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" 6.3 LICENSQ \
P R faillasi‘:;l)lg\\bﬁ ilt:;l‘lf‘(l to terminate this ngreement; only If
FbNer U LICENSOR ahall S0 It e on s 1 LISENBTE Y ovlded
B R ot maten ok le LS EaC e
outstanding amount l'&\ SEE shall take necessary ateps to pay the
s o im“n or the default period within fifteen (16 days of
e Bl e el G T
Agreement by {;iving one month notic; The L i ol
SpARILS { . s, The Licensor may nlso ask the
t}i%“li\;t:i\éodt\c‘:nglnmc this agreement in case of & l'nilur[clyto pay the rent |
R Ie ates (national holidays, bank holidays and Sundays to be
sidered) for 3 times in a single year provided no intimation of late
RTIEILS email or letter{late payment intimation is acceptable onc
(] \d n SHwiy v
vear) is received by the Licensor from the Licensce,

eina

nt prior

6.4 If the Licensee intends to terminate .tl‘llc‘agrcc}nc
reemen

; the execution'date of'the'ag
the Licensee agrees to pay. the Licensee fee for
of the total lock in period given. - S o

Amenities to be provided by theLlcenor

o Water irilé_t‘;gpd icvlfraivi';_agq (qfajnage connectxontxll the main- outside
| thepremises o be done by the Licensot). S
' rovided with, conn

o Waterv”'s’tdi"ége /.overhea r

- Space for placement ol ACOUIAOREHRL 2,
with 3 ﬁhasé;,ébﬁnéctipn ~35.KW (wiring to

i :_,thc}mé.térli;riéidf@:"ﬂ}cijre'misés) hoaid v
 » Exhaust fans to be placed on the roof of the shed o8

e B

o Electric Léad

{ 1. the asbestos for any
“the entjre tenure subject to verification and

of caused by the Licensee.. |00

el Floorii?gf(he,igh‘tf‘asid,éjcided)7§i?i"t’BfPCC‘-“'i‘f‘i?i‘:- v et
' Toilets with sanitary fittings: e
e gaps in the asbéstos to be filled - Lo prevent

T hestinvasion e G

YN L Al s SNV :

. /Aillgap;s.:71161&5‘?9;

Licensee will-také’haﬁddvef/vbosﬁéépibh? of the property once the above
amenities are been provided by:the Licensor, | 0 T e

Mis, PUSPANJALI NURSERY

S e

o Partner

o on to the lock:in
period of 36 months (from e
‘ the balanced pncxpiféd"per;od 1

ection till the
Bedoneilie il o

‘drfa‘rliy“,séépa‘gé isinthe
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)

’l‘he Lreensor lmvc txll dmc pmd and undcltnkc to hcrcnl’tcr pay promptly

and regulml\' all pnbt present and future property tax, ground tax and/or

~any  other taxes! on  the Said Property and' any increase/other
ch'xres/surcharges thcreol‘ and shall indemnify and keep mdcmmﬁcd and

hold harmless the Lxcu]sec from .any claims, penaltxcs ‘actions, costs,
expenses that Lxcensce may sulfu duc to non paymcnt of thc Saud Property

taxes ground tax and/or any- other taxes Furthcr LlCCﬂSOI‘ agrces and ; ol
undert'll\es that Llcensox shall provndc propcrty tax: xecupt to' thc Lxccnsce A7

» without any del'xy, as and when requxred by thc Llccnsee, for the o
pmcurement/ renewal of! hcenses for the busmess of Llcensee

S OTHER (‘IIARGPS

; : The chensee shall pay for Electncxty and other uulmes blll used m the
said property as shown by separate meter phase, “also shall pay: Telephone
- bill, Parking- Charges Cable Operator Charges Internet Charges (if> any).
" However, after payments by the LICENSEE, the LICENSEE ‘'shall’ hand over:'; >
t_he Onclnal Bllls/Recexpts each month to the LICENSOR SE R = e (i : i

) JURI%DICTIO\' iR e e e
The parucs to thxs Deed agree that any dispute arising to this agreementl o
shall- amlcably and mutually solved by the parties through Arbitration. If e N

not get resolved then the Court(s) i in Kolkata only

the dxsputed matter does
shall have exclusrve ) Jur‘lSdlCUOI'l regardmg any matter ansmg out of or R

related to tlus Deed subject al\\ ays to the Arbltratxon

10, VARlA’I'lON? ; f : 4 < | ;
No amendment deletxon, addmon or othcr changes inany: provnsxon of thxs 1t ; |
agreement or waiver of any rxght or remedy, herein provided, will be effective :

~unless specxﬁcally set forth in writing signed: by the partxes to be bound
thereby. No waiver of any right or remedy on. one occasion will be deemed

to be waiver of such right or remedy on other occasion.

it Al » -,'wowwoe»iorooosf‘“'m'? Hi '
M, PUSPANIALINURSERY \ Bl sl
kﬁas , ~ pusnogsed Yt it ‘

| Tk ﬂ:oga
L Panner

SIS
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N leseAl PetmesT  DerAlLg 25

PUSPANJALI NURSERY

40, CHAKRABERIA ROAD (SOUTH), KOLKATA- 700025
MOBILE: 9831061897
GSY No.: 19AAKFPS3I3IRIZH  PAN No.: AAKFPS331R

TAX INVOICE ORIGINAL FOR RECIPIENT
Invoke No.: M Invoice Date: 01.01,2026
State: West Bengal ‘ State Code: 19

Name:  M/S. Wow Momo Foods Pvt. Ltd.

Address: 29A/2E/1, Raja $.C Mullick Road, Jadavpur, Kolkata - 700032
GSTIN: 19AABCW6316K120 ) PAN No.: AABCW6316K
State: West Bengal ’ L

State Code: 19
st Particulars HSN Amount | Taxable CGST | SGST | TOTAL
No. : ,_»Code R R ; g
N SRR RSO N Rate | Amount’ | Rate | Amount |
N RPN S A ! : : -
1 Charge foruuhzmg ow ‘;t: 29 | Rs 270000 (Rs.270000 | 9% | Rs24300 | 9% Rs.24300 | RS. 318600
Only for usmgforswres R )
Packing, : §
Repacking Processnng and'}f‘ ‘ !
Deliveryof g Y !
Shipment on permissive ek : : %
leave & license : ‘_ § ‘
Within our premisesat § i |
Nazirabad, Sonarpur 3 & ~
Kol-700150. ;
FormeMomhomnum,]; « 2
Total ‘i{“ e mooo Rs, 270000 % [ We2aio0 To% | ar 24300 | Rs. 318600
Banknmﬂs. i Gt ‘Yotaumountbdmehx ~kils.AH()l)OO
E o .t Add: SGST | Rs 24300
IFSC Code: KC1C0000372 L o | Instians o §o
Sarat Bose Road Branch  Total Tax Amount R/OH | Ru 48600
S Total Amount After Tax : RS. 318600
GST on Reverse Charges i
Tax Amount (in Word): : ‘
; Rupees Forty Eight Thousand and Six H\mdted Only . | For PUSPANJALI NURSERY
| Amount Chargeable (in Word): el ‘]M Dy
R Rupees Three Lacs Eighteen Thousands and Stx Hundred Only
ol AUTHORIZE SIGNATORY

Attention 1, ll days rent amount of Rs. 91.3151 !o: May, 2023 and appbtahle nterest is sull pending, Refer to emaii dated, 30-NOV- 2023
ﬁom M’Wﬁ_ﬁ_ Hease clear the same at the earlseﬁ

S b i e e
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FORM 11 *AW“‘*W“—Q:;
[ See rule 58(2) ] %

Name Of District :SOUTH 24-PARGANAS

Name Of Block : SONARPUR

Name Of Gram Panchayat : SONARPUR-II

Trade Registration No:- 1141 Trade Registration Date:-28-Aug-2023
Trade Registration Certificate issue No:- 1 Issue Date:-28-Aug-2023
Trade Registration Certificate issued for the period of: 2023-2024,2024-2025,2025-2026

To PINKU DAS

(Name of Prop/partner/Director)

Full Address :

VILLAGE - NAZIRABAD PARA - UTTCHAPOTA
POLICE STATION - SONARPUR POST OFFICE - UTTCHAPOTA
MOUZA - 2 DAG - 73/89

PIN NO - 700150

Gram Sansad/ Part No. NAZIRA
Description of Trade :WAREHOUSE
Gram panchayat acknowledges a sum of Rs. 750 (Rupees Seven Hundred and Fifty Only)

From WOW MOMO FOODS PVT LTD

(Name of Trade)

Grant of this certificate shall not absolve the applicant from the requirement of procuring all the
statutory clearances to be obtained from the appropriate authority before actual commencement of
the trade. If any violation/default is noted later is, the certificate shall be liable to be cancelled and
the trade/business shall be closed down with immediate effect.

This Certificate Is Electronically Generated

N.B.: Gram Panchayat has every right to cancel or revoke or not allowing renewal of registration at any time

Ref. Application Docket No. SSNOCUPHU61580810N
https://prd.wb.gov.in/
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[ J Form C
Government of West Bengal
Ssa/ Department of Health and Famlly Welfare
Food Safety and Standards Authority of India ok
S ———— License under FSS Act, 2006 UMY S e s

Jrgafe s / License Number:

1. Name & Registered Office address of

Licensee / JIRfcumrt & Usiigra Sraterd & A=
R wan

2. Address of Authorized Premises [ mifgd
QRS & Tan:

3. Kind of Business /| @RI&R &I U&R:

4. Dairy Business Details / 308 #RIER faaror 8 :

5. Category of License [ 3=t ot aih:

12825017000191

WOW MOMO FOODS PRIVATE LIMITED
Urbana, Vill: Nazirabad, PO-Uttchepota, PS-
Sonarpur, RAJPUR-SONARPUR MUNICIPALITY,
South Twenty Four Parganas, South Twenty
Four Parganas, West Bengal-700150

Urbana, Vill: Nazirabad, PO-Uttchepota, PS-
Sonarpur, South Twenty Four Parganas,
BARUIPUR, South Twenty Four Parganas,
West Bengal-700150

Trade/Retail - Storage (Cold / Refrigerated)
Trade/Retail - Distributor

Trade/Retail - Transportation (having a
number of specialized vehicles like insulated
refrigerated van/ wagon and milk tankers etc.)

No

State License

This license is granted under and is subject to the provisions of FSS Act, 2006 all of which must be complied with by the
licensee. | Tg ATt @rer TReM 3R A HRAfYTH, 2006 F rfi srge &t € 3R a5 e & Iudet & sred § fSme srafaurd

ZRI 3Ea ure fahar ST |nfeyq.

Place [ Tm=: South Twenty Four Parganas

Issued On [ RAi:  12-07-2025 (New License)

Valid Upto: / @u@r:  11-07-2026 (For details, refer Annexure)

Annexures:

1. Product Annexure

2. Validity Annexure

3. Non-Form C Annexure
4, Conditions Of License

Note:

Designated Officer

Date : 12-07-2025 14:10:07
UserId: \ 106925

Verified thheUyt D B7XO00XX35
License Granton: 12-07-2025 12:02:19
License Issued On : 12-07-2025 14:10:07

To download 'Food Safety Connect' App, Scan the below QR

Android

Page 1 of 7
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1. Application for renewal of License can be filed as early as 180 days prior to expiry date of License.
You can file application for renewal or modification of License by login Into FSSAI's Food Safety

Compliance System(https://foscos.fssal.gov,In) with your user Id and password or call us at 1800112100
for any clarification.

2. This License is only to commence or carry on food businesses and not for any other purpose,
3. This is computer generated license and doesn't require any signature or stamp by authority.

4. Communications from FoSCoS are being sent to adxxxxxxxxxxxxcom , liXXxXXXXXXXXXXXXXCOM .
adxxxxxxxxxxxxcom and 98xxxxx904 , 91xXxxxx922 , 98xxxxx904.To update these details, visit FoSCoS

portal.



ProduﬁAﬁiexure

Form C

C—_‘i
‘
| Government of West Bengal
SS a/ Department of Health and Family Welfare
Food Safety and Standards Authority of India i eans
; License under FSS Act, 2006 FRATIET DL v i

Srqaf &1 / License Number:  12825017000191

Kind Of Business: Trade/Retail - Storage (Cold / Refrigerated)

Sl.No. Food Product Category

01 - Dairy products and analogues, excluding products of food category 2.0

04 - Fruits and vegetables (including mushrooms and fungi, roots and tubers, fresh pulses and
legumes, and aloe vera), seaweeds, and nuts and seeds

06 - Cereals and cereal products, derived from cereal grains, from roots and tubers, pulses,
legumes and pith or soft core of palm tree, excluding bakery wares of food category 7.0

08 - Meat and meat products, including poultry and game

10 - Eggs and egg products

12 - Salts, spices, soups, sauces, salads and protein products

dlojlu b

14 - Beverages, excluding dairy products

Kind Of Business: Trade/Retail - Distributor

Sl.No. Food Product Category

01 - Dairy products and analogues, excluding products of food category 2.0

02 - Fats and oils, and fat emulsions

04 - Fruits and vegetables (including mushrooms and fungi, roots and tubers, fresh pulses and
legumes, and aloe vera), seaweeds, and nuts and seeds

06 - Cereals and cereal products, derived from cereal grains, from roots and tubers, pulses,
legumes and pith or soft core of palm tree, excluding bakery wares of food category 7.0

07 - Bakery products

10 - Eggs and egg products

12 - Salts, spices, soups, sauces, salads and protein products

14 - Beverages, excluding dairy products

wlo|N]|]o|Ww

99 - Substances added to food

Kind Of Business: Trade/Retail - Transportation (having a number of specialized
vehicles like insulated refrigerated van/ wagon and milk tankers etc.)

Sl.No. Food Product Category
1 04 - Fruits and vegetables (including mushrooms and fungi, roots and tubers, fresh pulses and
legumes, and aloe vera), seaweeds, and nuts and seeds
2 01 - Dairy products and analogues, excluding products of food category 2.0

Page 3 of 7
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Validation And Renewal Annexure

Form C

.
Government of West Bengal
SS a/z Department of Health and Family Welfare

Food Safety and Standards Authority of India

i ¥ [ License Number:  12825017000191

License under FSS Act, 2006

GOVIPIIARNT OF WEST BENGAL
OEPARTIALNT OF MEALTH & FAMILY WEFARE

Validity From | Validity Upto Issued On Fee Paid Type Issuing
Authority
12-07-2025 11-07-2026 12-07-2025 2000 INR New State Licensing
Authority
Suspension History
S.No ‘History Date
N/A

Current Status of License: License Issued

Note:

1. Application for renewal of License can be filed as early as 180 days prior to expiry date of License.
You can file application for renewal or modification of License by login into FSSAI's Food Safety

Compliance System(https://foscos.fssai.gov.in) with your user id and password or call us at 1800112100

for any clarification.

2. FSSAI vide order number 15(31)2020/ FoSCoS/RCD/FSSAIpt1-Part(4) dated 11th January 2023 allowed
Instant Renewal of License / Registration.

3. FSSAI vide order number 15(31)2020/ FoSCoS/ RCD/ FSSAI dated 29th October 2021 has allowed the
renewal of Licenses [ Registration till 180 days of the expiry date subject to payment of penalty.

4. Modification* (if any) denotes the change in the Authority. Issuing Authority mentioned along with
Modification* is the Jurisdictional Authority with effect from the date of issuance of modified

license.



weng an
Govarnmont of Wost Bengal
West Bengal Form No. 393Z (28)
License under the West Bengal Fire Services Act, 1950

License no.:FL0125182231200388 Date: 07-09-2023

License is hereby granted to WOW MOMO FOODS PVT LTD. under Section 12 of the West Bengal Fire Services Act,
1950, to use the building or place being No. (a) DAG NO-321, VILL- NAZIRABAD, P.O- UTTCHAPOTA, P.S- SONARPUR,
DIST- SOUTH 24 PARGANAS, South 24 Parganas, Pincode - 700150, P.S. - sonarpur, Nearest Fire Station - Sonarpur as
a warehouse/workshop for storing or processing or keeping (b)

1. Packing Box - 5000 Kg.

subject to the conditions noted below and such other conditions as may be prescribed.
It is hereby acknowledged that a sum of Rs. 6500 being the license fee due by the said WOW MOMO FOODS PVT LTD.
for the period from 07/09/2023 to 06/09/2024 in respect of the aforesaid license has been received @Rs. 6500 per annum.

CONDITIONS ABOVE REFERRED TO:

(1) The warehouse/workshop shall at all times be open to inspection by such officer or officers, being member or members of the Fire
Brigade, as may be appointed by the Director General of Fire Service.

(2) The warehouse/workshop shall confirm to the conditions prescribed under Section 12 of the West Bengal Fire Services Act, 1950.

(3) No article referred to in the Clause (I) of Section 12 of the West Bengal Fire Services Act, 1950, shall be made, prepared, dried or
treated in any manner on the top or roof of any building constituting or forming a part of a warehouse.

(4) No person shall be allowed to use as residence any part of the warehouse or to bring into the warehouse any match-boxes or match-
sticks or any artificial light not duly and thoroughly protected or to smoke within the warehouse while jute or cotton is stored therein.

(5) Needs to renewed within next 1 Year

Name: Pemba Tsherin erpa
Date: 07-Sep-2023 29
Reason: Approved *
Location: West Beng:

Collector

Fire License Section,
13D, Mirza Ghalib Street, Kolkata - 16
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To, Dated: 24.02.26
M/s Puspanjali Nursery

Kind Attn: Mr. Tathagata Das

40, Chakraberia Road South,

Bhowanipore, Kolkata — 700025

Sub: Termination of Leave and License Agreement dated 10t May, 2023 entered into between the addressees
& Wow Momo Foods Private Limited in relation to the premises of warehousing admeasuring 11000 Sq. ft.
approx., Carpet Area on Ground Floor, Vill - Nazirabad, P.O. - Uttchapota, P.S - Sonarpupr, Dist.- South 24
Parganas, PIN 700150 (“the premises”).

Dear Sir,

This is in reference to aforesaid Leave and License Agreement for operating the said warehouse space executed
between you and our company in respect of the above-mentioned warehouse.

It has come to our knowledge that the aforesaid warehouse premises have been constructed on wetland, which fact
was not disclosed to us at the time of execution of the Leave and License Agreement. In view of the statutory
restrictions imposed under the Wetlands (Conservation and Management) Act, 2006 as applicable in Kolkata, operation
of any warehouse facility on such land is impermissible and unlawful. Accordingly, we are constrained to terminate the

said Leave and License Agreement forthwith, as continuation of the license would be in contravention of the applicable
law.

We shall handover the vacant physical possession of the warehouse space to you on or before competition of the 60
(Sixty) days subject to the simultaneous refund of the amount of Rs.10,80,000/- (Rupees Ten Lakhs Eighty Thousand
Only) paid by us to you towards License Fee refundable Security Deposit, as per the terms of the Leave and License
Agreement for operating the said warehouse space.

We look forward to associate with you in our future endeavors.

For Wow Momo Foods Pvt. Ltd.
For WOW MOMO FOODS PVT. LTD.

m@é;@

(Authorized Signatory)

Wow Momo Foods Pvt. Ltd

gleiﬁefed Office : Head Office : :
Ne,?[‘,olkh‘a Phase-1, | 29A/2E/1 Raja S.C. Mallick Road CIN NO - U15122WB2015PTC205829 (
elhl - 110020 Jadavpur Sulekha, Kolkata - 700032 E info@wowmomo.co.in
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BEFORE THE HON’BLE NATIONAL
GREEN TRIBUNAL
EASTERN ZONAL BENCH, KOLKATA,
WEST BENGAL

O. ANO. 25/2026/EZ

In the matter of :
Ankur Sharma

...... Applicant
-Versus-

State of West Bengal & Ors.
....Respondents.

COUNTER AFFIDAVIT ON
BEHALF OF RESPONDENT
NO. 12

Krishnendu Bera
Advocate, High Court, Calcutta
Mob: 9804470595 (M)
Email :
krishnendubera87@gmail.com




